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(c) the controlled price of sheet metal at
present ;

(d) the price at which it was sold ¢o the
consumers in each State during 1969-70 and
1970-71 ;

(¢) whether in a number of States, the
consumers have to pay in some cases, more
than double the controlled price ; and

(f) if so, the steps, being taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STET'L AND MINES (SHRI
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SHAH NAWAZ KHAN): (a) By ‘“‘sheet
metal”, it is presumed that the Honourable
Member is referring to  “steel sheets™. The
demand for sheets is not available statewise,

(b) Information is being collected and
will be laid on the Table of the House, to
the extent available

(c) and (d) . There is no statutory price
control on sheets ; however, the bulk of the
production of the main steel plants is sold
at prices fixed by Joint Plant Committee,
which is given below :-

Joint Plant Committee Prices
(Rs. per tonne)

H R. Sheets Tested (14 G & thicker)
C. R. Sheets Tested (14 G & thucher)

Galvanised Plain Sheets,

Note : 1) The above are base prices
F. O. R. Rail head station,

2) There will be an extra of Rs.
175 per tonne in respect of
Galvanised sheets made out
of Cold Rolled base metal,

(e) and {f) . Government is aware that
open market prices are higher than Joint
Plant Committee’s prices, due to acute shor-
tage of steel. In order to ensure that consus
mers get steel at reasonable prices, the distri-
bution procedure has been streamlined and
tightened up. Sustained efforts are also
being made to increase production from the
main Steel Plants and import of steel has been
liberalised,

Codification and Simplification of Labour
Laws to Safeguard the Interests
of Labour

4250. SHRI BIREN DUTTA: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

{s) whether labour laws in India are
pumerpus and confusing to be of utility in
safeguarding the interests of labour ; and
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(b) whether Government are contempla-
ting any plan for proper codification and
simplification of labour laws ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) Government do not accept the
view that the existing labour laws are too
coafusing to be utility in safeguarding the
interests of labour.

(b) Government do not consider it prac-
ticable to integrate all the labour laws inlo
a uniform code, However, the integration of
a number of labour laws covering allied
subjects is under contemplation,
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Non-Implementation of Coal Mines
Wage Board Recommendatiors by
Cosal Mines Selling Coal to
Railways

4252, SHRI N. E. HORO : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether a large number of Coal
Mines which are selling coal to the Railways
are not at all implementing the recommenda-
tion of the Coal Mines Wage Board ; and

(b) if so, the reaction of Government
there to ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADI-
LKAR) :(a) and (b). Railways purchase
coal from those collierics which have secured
Certificates of implementing the Wage Board’s
recommendations, from the concerned Region-
al Labour Commissioners. This excludes
the A.R. T. & Co, Assam with which the
Railways have a long term agreement,

Food Target by 1981

4252, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of Agricul-
ture be pleased fo state :

(a) whether India’s food needs by 1981
will seach 160 miilion tonnes ;
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(b) whether Government will have

. assessed the additional revenue that will be

required for creating more irrigation facilities
for achieving the 160 million food produc-
tion ; and

(c) if so, the additional amount to achieve
the irrigation target and the different project
which will be speeded up ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) Yes Sir. The Fourth
Five Year plan gives a provisional projection
of 167 million tonnes of food grain produc-
tion by 1980-8!

(b) It is provisionally estimated that in
order to realisc the target of agricultural
production the gross irrigated area will need
to increagse to 58 m. hectares by 1980-81.
The detailed programme for increasing the
irrigated area in the above measure, the cost
of the programme and thc manner in which
the resources will be mobilised have yet 10
be worked out in detail.

(c) Does not arise.

Violation of Labour Laws as Reported by
Railway Employees and Organisations

4254, SHRI M. KATHAMUTHU : Wwill
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the Railway employees and
their organisations in Jaipur Division of
Western Railway have reported any cases of
violation of Labour Acts to the Chief Labour
Commissioner (Central} in respect of Indus-
triat Disputes Act. Payment of Wages Act
and Minimum Wages Act ;

{b) if so, the number of such cases
reported during 1969-70 and 1970-71 ; and

(c) the action taken in regard o these
complaints ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL.
KAR): (a) to (¢). The information is
being collecied and will be placed on the
Table of the House after it Is received,





